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H. TEA-1/41/201 o-DfAfAsn. e Rga Rftemes sneer, g sffEem,
2008 B oy 178 B aefiar yea st denr g Fiftra Tereferd waft afvest
BT TANT WA BT T Y wemrerer B ueatq ey Ryga Rftwmess smawr @=hw

. URWOT ITNPET @ siae-afows uRwer we & Rrsurewr @ v Rt srgeee)

RS, 2010 B s ueatg ‘Fo Aferger oar or B) @ deue e B e
freafeiRaa Rftraer w=mar 3, srertq:- :
1. Aféra A qer wRe
(1) == Rfms = Afdra @e By Rga Rtmnae smer (@=T oRwor
IgPET F sfa-ufue tRuwr e B e @ e Rfees
argAGe) (Here Hemersr) Rifermar, 2015 31
(2) = faferger Totgs & weererd W AR R UFT BT |
2. oo Rftme @ Rftw 3 @ deusr @ 7@ Rtmsw @ Rftes 3 & I
& suzis (i) & uearg, RrewfaRya ves oo Iuss (i) sidzafa fRear smeem:
“(ii) R FRT e U andueER e Rad R @ AR o
o g ASe 3T wrEnnfRwt, ot gwer Fr ow &, wr AT WA
B zerger @ fou wwrEel Rewm o ¥ SR Hew urR U fRdTur Aer Ui
& TefE fpu oy a@ Aok uRHeEm RIcwst @ 3T F Ff Igarat @t
& IS PHI auelgel HIAT & 17
8. w3a, wgm (fafdy)
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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 15th May, 2015

No.L-1/41/2010-CERC.—In exercise of powers conferred under Section 178 of the Electricity Act,
2003 and all other powers enabling it in this behalf, and after previous publications, the Central Electricity
Regulatory Commission hereby makes the following regulations, to amend Central Electricity Regulatory
Commission (Grant of Regulatory Approval for execution of Inter-State Transmission Scheme to Central
Transmission Utility) Regulations, 2010 (hereinafter referred to as “the Principal Regulations™), namely:

1. Short title and commencement: (1) These regulations may be called the Central Electricity Regulatory

Commission (Grant of Regulatory Approval for execution of Inter-State Transmission Scheme to Central
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Gazette.
2. Amendment to Regulation 3 of the Principal Regulations:

(1) A new sub-clause (iii) shall be inserted after sub-clause (ii) of clause 1 of Regulation 3 of the Principal
Regulations as under:

“(iiiy  ISTS ScHeme proposed by CTU, for which the Central Government authorised Solar Power
Park Developer has sought long term access, and for which consultation with CEA and beneficiaries
wherever identified has been held for setting up the ISTS scheme and the Solar Power Park
Developer undertakes to bear all liabilities on behalf of the solar power generators to be set up in the
Solar Park.”

T. ROUT, Chief (Legal)
[ADVT-IIV/4/Exty./150/15(64)]

Note: The Principal Regulations were published in the Gazette of India, Extraordinary, Part III, Section 4 of
Ser. No.154 dated 7.6.2010.
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